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Let this case be listed on 14.2.1997.
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' 14.2.97 Mr S. Ali, learned Sr. C.G.S.C.,
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s W . Mr 5.AlL,learned Sr.C.G.S.C is allosed
: .~ o < for filing written statement. |
% List on 16.5.97 for written state‘-'-”_.

ment. and further orders.

16.5.97 ' Further 3 weeks time is gtanted on the
prayer «of Mr. S.Ali,learned Sr. C.G.S.C. for

£il ing wfitten statement.
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20=6-97 Mr.SeBli, SreCeGoS.Ce prays 05
further extension of time to file

M : wr:.tten statement. On going throucrh the -
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Mr S.ali,learned Sr.C,@}S.C submits.
Fia
that the relief sought by the applicant
has already been given by office order

No.662 of 1997. Mr M.Chanda, learned

counsel for the applicant also confirms

the same.
In view of the above the application

has become infructuous. Accordingly, the
application is dismissed as infructuous.
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